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CEOTRAL ADMNIgTRATIVE TRIBUNAL, JABaLPUR BENCH, JABaLPUR

O.A. NO. 3/2003

M.B. Saxena, s/o. s.B. Saxena,
age 62 yrs. Retd. UDC, Commander
Works Engineer, (Project), MES,
P.B. No. 84, Mall Road, Cantt.
Jabalpur (M.P.) - 482 001.
r/o. 1200/1, Sethi Nagar, Gupteshwar
Mandir Ke-Pass, po : Vidyut Nagar,
Ran^ur, Jabalpur (M.P.) - 482008. ... Applicant

Versus

1. union of India, Through secretary.
Ministry of Defence, New Delhi -
110011.

2. Commander works Engineer (Project),
MES, P.B. 89, Mall Road, Cantt.
Jabalpur - 482 001 (M.P.).

3. Chief Controller of Defence
Accounts - (Pension), Drqpadi
Ghat, Allahabad - 211014.

Counsel :

shri M.B. Saxena for the applicant

Coram :

Hon'ble shri Justice N.N. singh
Hon'ble shri Sarveshwar Jha

V

Respondents

ice Chairman.
Member (Admnv.)

■^1

T---*

ORDER (Oral)
(Passed on this the 13th day of January 2003)

Heard. The applicant has approached this

Tribunal against non-revision of his pension arising out of
Assured Career Promotion (aCP) having been granted to him,
raising his basic pay from Rs. 5,700/- to Rs . 5,900/- with
effect from O1/O8/2OOO under the aCP scheme. It transpires
that the Chief CDA (pension) Allahabad has not issued the

Corrigendum ppo so far, whereas the revised Last Pay
Certificate in the case of the applicant has already been
issued by respondent No. 2 vide their letter dated 16th
February 2002 (Annexure a-1). It also transpires that the
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...L. " ""■"" """"" '■'" .....al communication of th':- rp<?T^r,n.q
is ol.o ^ . respondents, a copy of whichplaced at Annexure A-1.

2. .on consideration of tha i ■
or the application itappears that the responaents shoula have Issuea the

corrigendum Fpo on time, as they have in
delayed the matter i"-apprcpriately

disposed Of at this stage Itself while h ■
point of a < . hearing on thepoint of admission with direction re ru
despondent „o. 1 ond 3) t T
do View the applicant's ^ =°"dgendum ppo keeping
Is Placed t ^^besentatlon, a ccpy of whichplaced at Annexure a-2 with-Jr,
dom the date of / ' '
appli t ^he

jllaT ^ OAa  ® respondents to facilitate better examln
understanding of this case and Issue of the b

terms of th h disposed of In
have b n : : ̂been dictated the learned counsel for the M
also referred to his prayer In WUcantP ayer in paragraph 8.1, that i ni-

paid to him on delav.d interest
,  . payment of arrears of the:^v;sed nslon. Phe respondents are directed to look

® aspect of VtI c

as d < P-y ihe Interestas ad.misslble under the rules.
-r..

(sarveshwar JHA) QTlcini
<A) (N.N. SINGH)

viCE CHaIRMaN



y ^
\G

e

tjEd'tehM ̂  3lt/SOT. flr..-....«.»<'~
rr fJrf^f^I 3Tr!> Rtft : -

...-.'■c-f; t:fi t-jtftirrsfim, sraagr
" ■^v: ■'; IhiMM

(,) Tf: -,.

w »«c<

•^' ^5137151

 •■ a (X'


